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forth-coming. The appllcants deny thlS speC|f|caIIy but, the;respondents '
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6- What is the signi:ﬁcance or living at the same place for more than
three years? Is it a ;u'hiversally applicable principle ? The applicants

points-out the names ‘of several similarly situated who had stayed for

> ‘ about 15 years. What}idoes rules say ? It does not njake any such
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stipulation. Even the issuance o'f,;Annex. R/2 do not contain any such

prohibition.

7-  Our attention is drawn to.f" age No 371n OA 198/2007 It seems

to be an internal commumcatlon

"y i

who appears to be Adm. Comdt:

sisued by one CoIoneI Satlsh Chander,

He had apparently set apart a sum of

Rs. 75,000/~ to be exBEnded f
v!
this to be far in excess of normall*fexpendlture Perhaps the burden of

hlS Iltlgatlon On enqunry, we found

command sits very heaV|Iy on hns s_houlders But, this exaggeratlon is

characteristic of the three grounds of defence as well. He appearc to be

the 2" respondent.
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. defence personnel wnth a wndely dlfferent mental make up. Army

Commanders must bes leaders of men, not by |mposed d|5C|p||ne
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enforced brutally but; by Ieadlng by example and harmonious

motlvat|on The fa||ure‘to do so; will be detrlmental to natlonal efficacy

' \zVOIUtIOHWISE newer ‘nanagement technlques so as to encompass

armony between the L
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warfare is a thing of the post.

The old style mfantry strategies and geographncally limited

Both the uniformed and the non-

uniformed have a significant rble to play in any present day battle

situations. -
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We have concluded that the reasons allegedly behind  the

impugned orders are illusory and imagin'ary. We thus issue the following

order :
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(i) The Orders at Annex. A/l and Annex. A/2 are’, hereby
S . . N
quashed. . 1| - k A
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(i) The applicants can continue to use the originally allotted

quarters until they have to leg"ii'timately and in consonance with

the rules, to move out. o e
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(iii) There is no guestion of any,‘c;iamage rent or alli:e;d charges.
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